TN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAL) BINCH
AT HYDERABAD.

0.2.No.951/1996,
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Date of decision: 4th November, 1997.

Between: .
George Santosh Marshall Applicant.

And

1. Thé chairman Telecom Commission,
Ministry of Com unications, Sanchar
Bhavan, Parliament Street, New Delhi.

5. The Member {Services)yMinistry of
Communications, Sanchar Bhavan,
Parliament Street, New Delhi,

3. The Chairman UPSC, Dholpur House.
shahjahan Road, Kew Delhi.,

4. The Secretary, Department of
Pérsonnel & Training, New Delhi.

5. The Chief General Manager,
Telecoms, AP. Circle, Hyderabad. Respondents.

counsel for the applicant: Mr. Madhusudhan Guruvula

Counsel for the respondents: Sri N.R.Devraj.

CORAlM:

Hon'ble Sri R. Rangarjan, Member (A)

Hon'ble sri B.S.Jai Parameshwar, Member (J)

e




%

absent when the 0,A., was taken up for hearing. .

‘crade on 22-5-1992 and -assumed the office as DE Telecom

‘Gt. HD the 0-7-1995 issued by the Assistant Director (s

‘Hyderabad as arbitrary; illegal and violative of Articl

0.A.No.951/1996,
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{per Hon'ble Sri B.5, Jai Par ameshwar, Member (J)

Nonhe for the applicant.

Heard

Sri N,R.Devraj, the learned counsel for the respondents

We are deciding this 0.A., én the basis of the

matefial available on record in accordance with Rule 15

The applicant was al

50

(1)

of the Central Administrative Tribunagl (Procedure)Rules, 1987,

The applicant herein appeared for the Enginegring

Services Examination conducted by the Union Public Service

of
Commission in the year'1982.

ment was issved to him in the year,1989, The delay in

However,;the letter of appointe-

giving the letter of appointment, it is submitted was dye to

the non-receipt of the Police Verification Report from

pistrict Collector. After completion of the training,

applicant Was appointed as regular aBetstant Engineer under
V . - .

JTS Grade on 7.3=1988 and later promoted to the STS Higier

Hence he has filed this 0.A., fof fixation o
seniority along with JTs Batch of 1982 by holding that
action of the applicant in the impugned letter No.10-6/

dated 10-5-~1995 conveyed to him through letter No, Ta/S

Office of the Chief General Manager Telecom Andhra Pradq

the Constitution.
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The respondents in their counter stated that the

delay in 1ssuing the letter of appointment was due to
. receipt of the Police Verification Report from the
District Collector. _It is, however, stated that on
comPletion of the training and eligible service of.
four yearsu/theAapplicant was promoted as ADET in the

wared

of Rs.2,200-4000, the applicant was considered for pro

to STS of ITS Gr.wa% in the scale of Rs.3000--4,500 an

was promoted in July, 1992,

The grounds urged and the reliefs claimed in
this 0.A., are similar to 0,A.949/96 vhich was dispose

today. Hence, wWe feel it proper to give the directi

in this O.A., similar to those given in 0.A,949/96.

The non-receipt of the Police Verification Repq
wasS the reason for giving the lgttér of appointment to {
applicant during the year 1989, even though he passed tl
Examination of 1985; After cohpleting four years of s¢
as ADET he was considered for promotionglduring July, 19

So far as the seniority in the STS cadre is concerned, ¥

humbly feel that the Merit list should be followed as hi

-

late joining in service wias due Eo the failure on the p3

the concerned Department to submit the verification rep

in time. No explanation for the delay has been given
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hence it has to be held that unexplained delay should no¢t

' .

stand in the way of thé applicant to get his legitimate

right

¢f of the éeniority. - As the applicant was promoted after

the completion of the requisite years of service as per

he cannot ask for pfomotiop on par wigh his juniors from

an earlier date. He camnot also ask notional fixation (

on Par with his juniors. However, the applicant retains

his seniority in the czdre of STS as per the merit list

approved by the Union Public Service Commission at the f{

of injtial selection to the service provided he is prome

Y.

rules,

bf pay

- ime

bted

A

to the STS Cadre in the first instaﬁée'following the negessaey

rules. He should be considdred for future promotion on

basis of that seniority as per the Merit list pfovided }

b

fulfils the other rules for promotion to the higher czd;

The 0.A., is ordered accordingly. TNo costs.

B.@fSXEJﬁbh~:;;;;g;;:::::/ R.RANGARAJAN,
MEMBER {J) _ MEMBER (A)
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‘08, 951/95

Copy to:=-

1. The Chairmen Telecam;Ccmmission; Ministry of Communicatipns,
Sanchar Biwvan, Parliament Street, Hew Delhi.

| 2. The Member (Services), Ministry UF Communications, Sanchr

Bhavan, Parliament Street, New Delhi.

3. Tie Chairman UPSC, Dholpur House, Shahjahan Read, New Delhi.

4y Tie Szcretary, Departmant of Personnel & Training, New Delhi.

5, The Chief General flanager, Teiecomég-A:P;:CirCies'Hyderahadg

6. DOne capy to ir.' Mladhusudhan Guruvula, Advocate, CAT., Ayd.

' 70 One copy to Mr. N.R.Devaraj, 5r.CGSC., CATe, Hyd.

8; One copy to 853° M(J), CAT., Hyd.

8. One copy to D.R.(AR), CAT., Hyd.

10. One copy to duplicate.
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